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BEFORE THE HON’BLE NATIONAL GREEN
TRIBUNAL WESTERN ZONE BENCH, PUNE

[THROUGH PHYSICAL HEARING (WITH HYBRID OPTION)]

ORIGINAL APPLICATION NO. 05/2025 (WZ)

IN THE MATTER OF:
THE GRAMPANCHAYAT,
SHEDASHI AND ORS. ... APPLICANTS

VERSUS

KILITCH DRUGS (INDIA) LTD.
AND ORS. ... RESPONDENTS

AFFIDAVIT IN REPLY ON BEHALF OF
RESPONDENT NOS. 4:

PAPER BOOK
(FOR INDEX KINDLY SEE INSIDE

Place : Pune
Date : 03.06.2025
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BEFORE THE HON’BLE NATIONAL GREEN
TRIBUNAL WESTERN ZONE BENCH, PUNE

[THROUGH PHYSICAL HEARING (WITH HYBRID OPTION)]

ORIGINAL APPLICATION NO. 05/2025 (WZ)

IN THE MATTER OF:
THE GRAMPANCHAYAT,
SHEDASHI AND ORS. ... APPLICANTS

VERSUS

KILITCH DRUGS (INDIA) LTD.

AND ORS. ... RESPONDENTS
INDEX
SR. PARTICULARS PAGES
NO.
1. | Affidavit in reply on behalf of Respondent No.4
2. | ANNEXURE - A
A true copy of the letter dated 28-02-2025 bearing
No.Masha/L.N.A./A-1(A)/N.G.T./O.A.No.5/2025
(Authorzation Letter)
3. | ANNEXURE - B

A true copy of the letter dated 29-08-2024 issued
by respondent No.4 (Marked to respondent No.1)
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ANNEXURE - C
A true copy of the Reminder letter dated 09-11-
2024 issued by respondent No.4 (Marked to
respondent No.1)

ANNEXURE -D
A true copy of the letter dated 09-12-2024 issued
by respondent No.4 (Marked to respondent No.6)

ANNEXURE - E
A true copy of the letter dated 10-12-2024 issued
by respondent No.4 (Marked to respondent No.8)

ANNEXURE - F

A true copy of the reply letter dated 25-02-2025
submitted by respondent No.1 (Marked to
respondent No.1)

ANNEXURE -G

A true copy of the reply letter dated 22-05-2025
issued by respondent No.4 (Marked to
respondent No.6)

Filed by :

Place : Pune
Date: .06.2025
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BEFORE THE HON’BLE NATIONAL GREEN
TRIBUNAL WESTERN ZONE BENCH, PUNE

[THROUGH PHYSICAL HEARING (WITH HYBRID OPTION])]

T ORIGINAL APPLICATION NO. 05/2025 (WZ)

IN THE MATTER OF:

THE GRAMPANCHAYAT,

SHEDASHI AND ORS. ...APPLICANTS
VERSUS

KILITCH DRUGS (INDIA) LTD.

AND ORS. ...RESPONDENTS

AFFIDAVIT-IN-REPLY
(ON BEHALF OF RESPONDENT NO.4)

I, Pravin Dnyanu Pawar, Age 41 years, Occ.

Government Service, presently working as Sub Divisional

Officer, Pen, Division Pen, District Raigad, do hereby state
on solemn affirmation on behalf of Respondent No. 4 as

follows:

1) [ say and submit that, the Respondent No.4
Collector of Raigad, at Alibag vide Letter dated 28-02-2025
bearing No. Masha/L.N.A./A-1/(A)/ N.G.T./O.A. No.
S5/2025 authorized me to attend this matter and to file

$OTA R D

Raigad. Maharashira
Reg. No. 1334
Ex. Dt.13/08/2029
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necessary parawise reply, documents, Affidavits-in-Reply
in this matter. The Letter dated 28-02-2025 bearing No.
Masha/L.N.A./ A-1/(A)/ N.G.T./ O.A. No. 5/2025 is

annexed and marked as “Annexure-A”.

2) I say and submit that, I have perused the copy
of the Application and the annexures thereto. I have also
gone through the records, papers and files pertaining to the
subject matter of this Application available in my office and
therefore, I am able to depose and file this Affidavit-in-
Reply. I may not be deemed to have admitted any facts,
averments, contentions and submissions of the Petitioners
either by implication or otherwise, unless and until
specifically admitted by me in this Affidavit. I crave leave of
this Hon'ble Court to file such Additional Affidavit in the
matter as may be required at the later stage of hearing

and/or [ am advised.

3 At the outset Respondents want to draw
attention of the Hon’ble Tribunal towards the eventual

points as mentioned hereinafter.

4) The Respondent No. 4 has submitted this
Affidavit-in-Reply by summarizing it and contending the

important aspects of this matter.

5) The Applicants have filed this Original
Application for the relief to give directions to direct
Respondent No. 4 and 6 to take necessary steps to
demolish any and all illegal constructions made by the
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Respondent No.1 within the flood lines of Balganga river in
and around its industrial Unit on the land bearing Survey
No. 24/1 to 24/46, 24/48 to 24/56, 24/58 to 24/71
admeasuring total area of 5.86 Ha. in Maldev (Shedashi)
village, Raigad. And also, for the directions to Respondent
No.1 to remove any illegally dumped debris from and
effectively restore the area of riverbed of the Balganga river
reclaimed for the constructions/ widening of the said
access road on the land bearing Survey No. 24 /1 to 24 /46,
24/48 to 24 /56, 24 /58 to 24 /71 or for any other purpose.

6) I say and submit that, an application was
submitted by Respondent No. 1 seeking conversion of land
from agricultural to non-agricultural (industrial) use in
respect of Survey No. 24/1 and other lands situated at
Mauje Maldev, Taluka Pen, District Raigad (hereinafter it
is referred as ‘said lands’ for the sake of brevity) on 03-06-
2022. Thereafter, office of the Respondent No. 4 called
reply of (1) Assistant Director of Town Planning, Raigad-
Alibag, (2) Executive Engineer (Construction), Raigad Zilha
Parishad, Alibag, (3) Executive Engineer, Raigad Irrigation
Department, Kolad, (4) Tahsildar, Pen regarding
conversion of said lands from agricultural to non-

agricultural (industrial) use.

7) I say and submit that, accordingly the above-
mentioned Departments submitted their reply by the
following letters. (1) Assistant Director of Town Planning,

Raigad-Alibag, vide Letter dated 11-11-2022, (2) Executive
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Engineer (Construction), Raigad Zilha Parishad, Alibag,
vide Letter dated 01-08-2022, (3) Executive Engineer,
Raigad Irrigation Department, Kolad, vide Letter dated 18-
01-2022, (4) Tahsildar, Pen vide Letter dated 29-08-2022.
In addition to it the Applicant has submitted No Objection
Certificates of (1) Director, Maharashtra Fire Services,
Mumbai vide Letter dated 21-09-2022, (2) Regional Officer,
Maharashtra Pollution Control Board, Raigad, Navi
Mumbai vide Letter dated 26-09-2022.

8) I state and submit that, after perusal of all the
Opinions and No Objection Certificates of the above
referred Departments, record of rights in respect of above-
mentioned properties of village Maldev (Shedashi),
Respondent No.4 has granted permission on 15-12-2022
regarding use of above-mentioned agricultural properties
for non-agricultural (industrial) purpose. The Applicants
have already produced on record copy of N.A. order as

Annexure-A-10.

9) I state and submit that, Applicant No.1
Grampanchayat Shedashi on 15-03-2024 submitted
application to Respondent No.4 to take necessary steps to
remove the obstruction to the existing road and dismantle
constructions within flood lines of the Balganga river. The
Applicants have already produced on record copy of
Applicated dated 15-03-2024 as Annexure-A-16.

10) I state and submit that, the Respondent No. 4
has taken cognizance of the application dated 15-03-2024
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of Applicant No.1 and addressed a letters to the (1)
Respondent No.1, (2) The Deputy Conservator of Forests,
(3) The Tehsildar Pen, (4) The Assistant Director, Town
Planning Department, Raigad, (5) The Executive Engineer,
Irrigation Department, (6) Sarpanch, Grampanchayat
Shedashi on 18-06-2024 and thereby informed that, the
hearing was fixed on 03-07-2024 at 11.00 a.m. in the office
of Respondent No. 4 and directed concerned Departments
to submit their Report about facts appearing on the site in
connection with allegations and contentions made by
Applicant No.1 in its Application, prior to hearing. The
Applicants have already produced on record copy of Letter
dated 18-06-2024 as Annexure-A-17.

11) I state and submit that, accordingly (1) The
Deputy Conservator of Forests vide Letter dated
28-06-2024, (2) The Tahsildar Pen, vide Letter dated
01-07-2024, (3) The Assistant Director, Town Planning
Department, Raigad vide Letter dated 26-06-2024, (4) The
Executive Engineer, Irrigation Department vide Letter
dated 25-06-2024, have submitted their Report and after
pursuing those reports and facts and circumstances
Respondent No.4 issued following directions to Respondent
No.1, 6 and 8. The Applicants have already produced on
record copies of Reports submitted by above referred

Departments as Annexure-A-18 to A-21.

(@) Vide Letter dated 29-08-2024 it was informed

to Respondent No.1 to remove immediately the compound
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constructed with iron angles and tin which is adjacent to
river. Also, Reminder is given on 09-11-2024 to
Respondent No.l1 regarding the compliance of directions
given in the Letter dated 29-08-2024. The Letter dated 29-
08-2024 and Reminder dated 09-11-2024 are annexed and

marked as “Annexure-B and C”.

(b) Vide Letter dated 09-12-2024, it was informed
to Respondent No. 6 to take immediate legal action to
remove the compound constructed with iron angles and tin
which is adjacent to river and submit compliance report.
The Letter dated 09-12-2024 is annexed and marked as

“Annexure-D”.

(c) Vide Letter dated 10-12-2024, it was informed
to Respondent No. 8 that while issuing recommendation to
Respondent No. 4 regarding Occupancy Certificate, first
assure that whether constructions made within a flood
lines have been removed or not? and if it is not removed
then do not recommend for issuance of Occupancy
Certificate. The Letter dated 10-12-2024 is annexed and

marked as “Annexure-E”.

12) I state and submit that, Respondent No.l
submitted Reply to Respondent No.4 on 25-02-2025 and
denied that, the construction of the compound wall falls
between the river banks and blue flood lines and dumping
of debris was made in the river to widen the road to give
access to village. The Reply dated 25-02-2025 is annexed

and marked as “Annexure-F”.
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13} I state and submit that, thereafter Respondent
No.4 issued Letter on 22-05-2025 to Respondent No.6 on
the basis of reply submitted by Respondent No.l1 and
directed them to verify their own Report submitted
previously by letter dated 22-08-2024 and to verify whether
said constructions comes within the red and blue flood
lines? The Letter dated 22-05-2025 is annexed and marked

as “Annexure-G”.

14) I state and submit that, after receipt of Report
from the Respondent No. 6 and considering the facts and
circumstances this Respondent No. 4 will issue further
necessary directions regarding relief sought by Application

in prayer clause (a).

15) I state and submit that, considering
submissions made in this Affidavit-in-Reply, Respondent
No.4 prays to the Hon’ble Court to dismiss the petition of
the Applicants.

Whatever stated above is true and correct to the
best of my knowledge, belief and as per the documents

available hence I have signed below.

Pen, Sub Divisional Officer, Pen
Dated : 03-06-2025. for Respondent No.4.

BEFORE ME o) 2>

Adv. Narendra H. Bafnf

B.Coe.LLB.
NOTARY Govt. of Maharashtra
Reg. No. 1334/2019
C/o. Narendra Cloth Steras
L.B.S. Marg,Pen-Raigad.-402107.
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VERIFICATION

I, Pravin D. Pawar, Age 41 years, the Sub Divisional
Officer, Pen, Taluka Pen, District Raigad, on behalf of
Respondent nos. 4, do hereby state on solemn affirmation
that whatever is stated here in above is derived from the

official record which I believe to be true and correct.

Solemnly affirmed at Pen, )

Dist. Raigad. )

Dated: 03-06-2025. )
) (Pravin Dnyanu Pawar)

Sub Divisional Officer, Pen
for Respondent No.4.

I know the Deponent/Affiant

A
BEFORE W /

Adv. Narendra H. Bafna
B.Co.LLB.

NOTARY Govt. of Maharashtra

Reg. No. 1334/2019

C/5. Narendra Cloth Stores

L.B.S. Marg,Pen-Raigad.-402107.

Serial No. L1
No.of Pages: B A
Date-g /6 /2095
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Government of Maharashtra
Revenue and Forest Department
Collector and District Magistrate Office, Raigad — Alibag

Hirakot Talav, Alibag, Tal. Alibag, Dist. Raigad

«» Phone No: 02141-222118 / 222097 / 222322Fax No: 02141-227451 ¢
¢ Email: tahasildarmahasul@gmail.com<*

No: MSA/LNA/A-1/(A)/NGT/O.A. No.5/2025 Date:28/02/2025

Judicial Reference

To,

Sub-Divisional Officer, Pen
Sub-Division Pen

Subject : Before the Hon. National Green Tribunal
Western Zone Bench, Pune
Original Application No.5/2025
The Grampanchayat Shedashi and Ors. — Petitioners
V/s
Kilitch Drugs (India) Ltd and Ors. — Respondents

Reference: Letter dated 01/02/2025 from Adv. Kaustubh Gidh, 5th Floor, 511,
Prospect Chamber, D.N. Road, Fort, Mumbai — 400001.

As per the above referenced letter No.1, the photocopy of Appeal No. 5/2025 filed
by Grampanchayat Shedashi before the Hon. National Green Tribunal, Western Zonal Bench,
Pune, along with annexures is enclosed herewith.

The said appeal pertains to various issues such as demolition of illegal
constructions made inside and around the floodline of Balganga river, removal of debris
dumped in Balganga river, and investigation regarding unauthorized tree cutting done by the
said company. In the said appeal, the District Collector Raigad, Alibag is arrayed as Respondent
No.1.

In connection with this appeal, you are hereby authorized to represent on behalf
of the Hon. District Collector Raigad, Alibag, during every hearing and also to submit para-
wise replies and affidavit before the Hon. National Green Tribunal, Pune.

Therefore, in this matter, action should be taken as per the instructions issued
under this office circular No. MSA/PSA/A-5/Judicial Matters/2016, dated 19/12/2016. Also,

before filing any affidavit, prior approval of the Hon. District Collector must be obtained, and
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a compliance report in respect of directions given after the hearing must be submitted to this

office.

By order and signature of the Hon. District Collector

(Sandesh Shirke)
Resident Deputy Collector
Raigad — Alibag
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Government of Maharashtra
Revenue and Forest Department
Collector and District Magistrate Office, Raigad — Alibag

Hirakot Talav, Alibag, Tal. Alibag, Dist. Raigad

¢ Phone No: 02141-222118 / 222097 / 222322Fax No: 02141-227451 <
<*Email: tahasildarmahasul@gmail.com<*

No: MSA/LNA/A-1/(A)/ Removal of illegal construction of M/s. Klitch drugs/2024 Date:29/08/2024

To,

M/s. Klitch Drugs (India) Ltd.

Through Director, Mukund Prataprai Mehta,
Residing at: 37, Ujagar Industrial Estate,
W.T. Patil Road, Deonar, Mumbai — 400088.

Subject: Regarding the construction permission granted to Mukund Prataprai
Mehta on behalf of M/s. Klitch Drugs (India) Ltd.

Reference: 1. Letter No. Msha.LNA/A-1/A/M/s. Klitch Drugs Unauthorized
Constructions/2024, dated 30/07/2024, issued by this office to
Executive Engineer, Minor Irrigation Department, Kolad.
2. Lletter No. Ja.Kra. Rapavi/Prasha-2/3020/Year 2024, dated
22/08/2024, received from Executive Engineer, Raigad Irrigation
Department, Kolad.

In reference to the subject mentioned above, regarding the construction carried
out by your company on land situated at Mouje Maldey, Taluka Pen, bearing Gat No. 24 and
Hissa No. 1 and others — a site inspection report was requested via the above-mentioned
reference letter no. 1 to the Executive Engineer, Minor Irrigation Department, Kolad. In
response, a report has been received through reference letter no. 2.Upon reviewing the
report, it is noted that iron angle and sheet fencing (compound) has been constructed
unauthorizedly near the river adjacent to the said land.

Therefore, you are hereby instructed to immediately remove the unauthorized
iron angle and sheet fencing constructed near the river on the said land and inform this office
upon compliance.

(Shrikant Gaikwad)
Resident Deputy Collector
Raigad - Alibag
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Government of Maharashtra
Revenue and Forest Department
Collector and District Magistrate Office, Raigad — Alibag

Hirakot Talav, Alibag, Tal. Alibag, Dist. Raigad

¢ Phone No: 02141-222118 / 222097 / 222322Fax No: 02141-227451 %
**Email: tahasildarmahasul@gmail.coms*

No: MSA/LNA/A-1/(A)/ A)/M/s. Klitch Drugs Removal of Unauthorized Construction/2024 Date:09/11/2024

Reminder Letter 1

To,

M/s Klitch Drugs (India) Ltd.

Through Director, Mukund Pratapravo Mehta,
Residing at 37, Ujagar Industrial Estate,

W.CT. Patil Marg, Deonar, Mumbai — 400088.

Subject: Regarding the construction permission granted to Mr. Mukund
Pratapravo Mehta on behalf of M/s Klitch Drugs (India) Ltd.

References : 1. Letter from this office to the Executive Engineer, Minor Irrigation
Department, Kolad, Ref. No. MSA/LNA/A-1/A/M/s Klitch Drugs
Unauthorized Construction/2024, dated 30/07/2024.
2. Letter from Executive Engineer, Raigad Irrigation Department,
Kolad, Ref. No. RAPAVI/PRASHA-2/3020/Year 2024, dated
22/08/2024.

3. Letter from this office Ref. No. MSA/LNA/A-1/A/M/s Klitch Drugs
Unauthorized Construction Removal/2024, dated 29/08/2024.

With reference to the above subject, regarding the construction done by your

company on Survey No. 24 and Hissa No. 1 and others at Mouje Maldev, Tal. Pen, a site
inspection report was requested via reference 1 from the Executive Engineer, Minor Irrigation

Department, Kolad. The report was received via reference 2, and upon examining it, it is

mentioned that an iron angle and tin sheet compound was unauthorizedly constructed near

the river adjacent to the said land.
In view of this, you were informed via reference 3 to remove the unauthorized

construction from the land. However, till date, this office has not received any information

about whether the said construction has been removed or not.
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Hence, in this matter, the compound made of iron angle and tin sheet near the

river should be immediately removed, and this office should be informed accordingly.

(Sandesh Shirke)

Resident Deputy Collector,
Raigad — Alibag
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Government of Maharashtra
Revenue and Forest Department
Collector and District Magistrate Office, Raigad — Alibag

Hirakot Talayv, Alibag, Tal. Alibag, Dist. Raigad

it Gt s 20 % Phone No: 02141-222118 / 222097 / 222322Fax No: 02141-227451%

**Email: tahasildarmahasul@gmail.com
No: MSA/LNA/A-1/(A)/M/s. Klitch Drugs Complaint/2024 Date:09/12/2024

To,

Executive Engineer,

Raigad Irrigation Department, Kolad,
Tal. Roha, Dist. Raigad.

Subject : Regarding the construction permission granted to Mr. Mukund
Pratapravo Mehta on behalf of M/s Klitch Drugs (India) Ltd.

Reference : Your letter No. RAPAVI/PRASHA-2/3027/Year — 2024, dated
22/08/2024.

In reference to the above-mentioned subject, a report has been received in this
office through the referred letter regarding the construction carried out by the company on

Survey No. 24 and Hissa No. 1 and others at Mouje Maldey, Tal. Pen. Upon reviewing the

report, it is noted that a compound made of iron angles and tin sheets has been erected
unauthorizedly near the river adjacent to the said land property.

Therefore, if construction has been done within the flood control line near the
river, it is expected that your department shall take necessary action on such construction.
Hence, appropriate action should be taken from your level for immediate removal of the
compound made of iron angles and tin sheets near the river. Kindly inform this office
accordingly.

(Sandesh Shirke)

Resident Deputy Collector,
Raigad — Alibag

Copy to:

» Sarpanch, Grampanchayat Shedashi, Post: Ransai, Tal. Pen, Dist. Raigad — For information.
» Director, M/s Klitch Drugs (India) Ltd., Mr. Mukund Pratapravo Mehta, Residing at 37,
Ujagar Industrial Estate, W.T. Patil Marg, Deonar, Mumbai 400088.
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Government of Maharashtra
Revenue and Forest Department
Collector and District Magistrate Office, Raigad — Alibag

Hirakot Talav, Alibag, Tal. Alibag, Dist. Raigad

% Phone No:02141-222118 / 222097 / 222322Fax No: 02141-227451+
**Email: tahasildarmahasul@gmail.com<

No: MSA/LNA/A-1/(A)/To.No17118/2023 Date:10/12/2024

To,
Assistant Director,
Town Planning, Raigad — Alibag

Subject : Regarding the land property at Mouje Maldev (Shedashi), Tal. Pen, Survey
No. 24 and Hissa No. 1 and others.

References:1. Your letter Ref. No. SASANAR-RAA/BISHEP/Industrial Construction/
Mouje Maldev (Shedashi)/Tal. Pen/Survey No. 24/1 and others —
853, dated 29/04/2024
2. Complaint letters from Grampanchayat Shedashi dated 08/12/2023,
10/01/2024, and 15/03/2024

In relation to the above subject, for obtaining revised building permission for land
property in Survey No. 24 and Hissa No. 1 and others at Mouje Maldey, Tal. Pen, a proposal
was submitted to this office by Director Mukund Pratapravo Mehta of M/s Klitch Drugs (India)
Ltd. Your report has been received accordingly.

However, complaints regarding the said land have been filed by Grampanchayat
Shedashi. Based on those complaints, the Executive Engineer, Raigad Irrigation Department,
Kolad has submitted the following report:

It has been observed that a compound of iron angles and tin sheets has been
constructed within the blue flood line on the side of the river adjacent to Survey No. 24 and
Hissa No. 1 and others at Mouje Maldev, Tal. Pen. Also, as per the flood line index map of
Balganga river, some portion of the under-construction building is seen to be adjacent to the
red flood line, and the compound of iron angles and tin sheets falls within the blue line area.

Therefore, as per this office letter dated 09/12/2024, M/s Klitch Drugs (India) Ltd.
and the Executive Engineer, Raigad lIrrigation Department, Kolad, were instructed on

09/12/2024 to take proper action to remove the construction falling within the flood line.
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Hence, at the time of site inspection for the Possession Certificate Proposal, you
must verify whether the construction within the flood line has been removed by the company
administration. If it is found that the construction within the flood line has not been removed,

the recommendation for the Possession Certificate should not be made, and this office should

be informed immediately.

(Sandesh Shirke)
Resident Deputy Collector,
Raigad — Alibag
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Kilitch Drugs (India) Ltd.

25™ February, 2025
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TO‘ muzyerd| dJtanlt u B
The Deputy Collector ar (clf%u;z,m,,ﬁ it
District Collector Oftice, Near Hirakot Lake, )
Alibag, Raigad, 402 201 5 FEB 2055
Maharashtra, India m 2= | 3 L
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Sub: Reply to the notice dated 9" December, 2024

Dear Sir,

With reference to the notice 9" December, 2024 we Kilitch Drugs (India) Limited, having its
office at 37, Ujagar Industrial Estate, W. T. Patil Marg, Deonar Mumbai — 400088, hereby
would like to bring it to your notice the following facts with respect to our under-construction
of the pharmaceutical formulation plant at S. No. 24, Hissa No. 1 to 46, 48 to 56, and 58 to 71,

Maldev, PEN, Raigad, Maharashtra — 402107;

1. Illegal Construction: The Construction of the Building is in line with revised NA order
ith the provisions of Unified

dated 239 December, 2024 and is in compliance Wi
Development Control and Promotion Regulations for Maharashtra (UDCPR). The shortest

distance between the said under-construction building and the existing water edge is more
than 65 mtr. The provisions of section 3.1.1 of the UDCPR for Maharashtra is provided

hereinbelow for your ready reference;

“No piece of land shall be used as a site for the construction of building;

If the entire site is within a distance of 6 m. from the edge of water mark of a minor
water course (like nallah, canal) and 15m. from the edge of water mark of a major water
course (like river) shown on Development Plan/Regional Plan or Village / City survey

map or otherwise.”

We hereby further state that even the shorter distance between existing river bank and the
Iron Angle and Sheet Compound wall is also in distance of approx. 33 mtrs from the existing

water edge.

Further, the approved plan stating the blue flood line and red flood line by the irrigation
department is not available because the approval is under process but the index map is available
with them. We hereby state that no construction is done within the river bank and blue flood
line as provided in the index map issued by the Irrigation Department. The construction of the
compound wall also do not fall betwegg-eringr bank and blue flood line marked in the index

map and the shortest distance betwgt ) _Wall and thi Water existing water Edge is

of approx. 33 mtrs. G
; v‘ mo m nw"“dp Pharnacy of she Wold

Corporat . i
mll:g lit :t::: 0&7‘/:9& glzga; Industrial Estate, W. T. Patil Marg, Deomar, Mumbai - 400 088. « Tel.: +91-22-6121 4100 » Fax : +91-22-6703 1658
« CIN: L24239MH1 992PL00‘:; ;;:\;ﬂnn u.nh 1 0-391/2, M.LD.C., T.T.C. industrial Area, Pawane Village, Navi Mumbai - 400 705. Maharashtra
« Tel.: +91-22-6289 6300 » Fax : +91-22-2768 0912 « E-mail : info@kilitch.com « Website : www.kilitch.c;Jm




This is for your kind information and record.

Thanking you,
Yours’ Faithfully,

For Kilitch 8) Rimited

=( ford
Authorised Si qatayty,
\;;_::.5:’
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Government of Maharashtra
Revenue and Forest Department
Collector and District Magistrate Office, Raigad — Alibag

Hirakot Talav, Alibag, Tal. Alibag, Dist. Raigad

< Phone No: 02141-222118 / 222097 / 222322Fax No: 02141-227451
**Email: tahasildarmahasul@gmail.com <

No: MSA/LNA/A-1(A)/M/s. Kilitch Drugs Complaint/2025 Date:22/05/2025

To,

Executive Engineer,

Raigad Irrigation Division, Kolad,
Tal. Roha, Dist. Raigad

Subject: Regarding construction permission given to Mr. Mukund Prataprao
Mehta on behalf of M/s. Kilitch Drugs (India) Ltd.

References : 1. Your Letter No. RAPD/PSA-2/3027/Year—2024, dated 22/08/2024
2.Communications from this office to M/s. Kilitch Drugs (India) Ltd.
dated 29/08/2024 and 09/11/2024
3. Letter dated 25/02/2025 from Mr. Mukund Prataprao Mehta,
Director, Kilitch Drugs (India) Ltd., R/o 37, Ujagar Industrial
Estate, W.T. Patil Road, Deonar, Mumbai — 400088

With reference to the above, regarding construction by the company on Gat No.
24 and Hissa No.1 and others in Mouje Maldeyv, Tal. Pen, your report was received through
Reference 1. Upon examining the said report, it is mentioned that iron angles and tin sheet
compound wall was constructed unauthorizedly near the river adjacent to the concerned
land.

In this regard, as per Reference 2, M/s. Kilitch Drugs (India) Ltd. was directed to
remove the unauthorized construction. In response, through Reference 3, the said company
submitted its explanation. In their submission, they claimed that as per the floodline map
issued by the Irrigation Department, no construction was done inside the riverbank or blue
floodline. They further stated that the compound wall was not within the blue line and is
appropriately constructed.

Hence, based on the report submitted under Reference 1, a self-explanatory
report regarding whether the said construction falls under red line, blue line or not, may be
submitted immediately to this office.

(Sandesh Shirke)
Resident Deputy Collector
Raigad — Alibag



